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Bratin Séngupta, do you stili want to say

something? You have to finish it in just

one minute.

SHRI BRATIN SENGUPTA (West
Rengal): Sir, I want to associate myself
with what Shri Angou Singh has said.
Thank You.

Special Central Assistance to Andhra
Pradesh on account of Heavy Loss due to
Hailstorms

DR. ALLADI P. RAJKUMAR
{Andhra Pradesh): Sir, it is most unfortu-
nate that my State of Andhra Pradesh is
reeling under severe calamities one after
the other. Sir, once Andhra Pradesh was
a rice bowl which used to contribute
maximum quantity of rice of the Central
Pocl. Today it has become a begging
bowl. Recently, there was a hailstorm in
which ten districts were affected and 46
lives were lost. Not only loss of lives
paddy, commercial crops, cattle;
thousands of houses have collapsed. QOur
Chief Minister, Shri Chandra Babu
Naidu, has taken the initiative and re-
leased Rs. 10 crores as immediate rciief
and announced an ex-gratia of Rs, 1 lakh
for the deceased families. It is unfortu-
nate that so far the Central Government
has not responded. Sume time back the
hon. Prime Minister was in the House

and 1 thought that, at least, ke would
respond. Unfortunately, the hon. Prime
Minister has left on some other work. So,
I request the hon. Minister of Environ-
ment and Forests who is present here to
convey our feelings to the hon. Prime
Minister.

Sir, two days back, five persons of one
family in Banswada village of Nizamabad
district had committed suicide because of
this hailstorm. They lost their entire pad-
dy. This is a dangerous sign. So, 1 per-
sonallv, humbly and carnestly request the
Centrai Government and the hon. Ag-
ricuiture Minister to release Rs. 25 crores
immediately and not to wait till the
Central Team goes there, studies the
situation aund submits its report, so that
the farmers can be rescued, their houses
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can be constructed and a new life can be
given to those who have lost their paddy,
etc. 1 thank you very much for having
given me this opportunity.

THE VICE CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Mr.
Narayanasamy wants to associate.

SHRI V. NARAYANASAMY (Pon-
dicherry): Yes, Sir.

THE VICE CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Please, be brief.

SHRI V. NARAYANASAMY: Sir,
with your kind permission I associate
myself with my colleague’s sentiments.
There af¢ unusual and unscasonal rains
in Telangana districts and coastal districts
of Andnra Pradesh. Most of the rabi
paddy crop has been damaged. So, I
request the Union Government to rescue
the farmers. Thank you Sir.

THE VICE CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Thank you, hon’ble Members.The Special
Mentions are over. I think you have
suspended your lunch break or rather you
had decided to abridge it or abbreviate it.
So, now we adjourn for lunch just for
half an hour. We will meet at 2.15 P.M.

The House then adjourned
for lunch at forty-six minutes
past one of the clock.

The House reassembled after lunch at
twenty-two minutes past two of the clock,
The VICE-CHAIRMAN (SHRI G.

SWAMINATHAN) in the Chair.

THE APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1997
—{(Contd.)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon. Railway
Minister, Shri Ram Vilas Paswan, would

now repiy to tie discussion.
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THE VICE-CHAIRMAN (SHRI G.
" SWAMINATHAN): Mr. Ahluwalia, the
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DR. BIPLAB DASGUPTA: The first
phase of metro railway is over now. But
the second phase has net yet started.
Many surveys have not been done. Staff
are lying idle. The second phase would
be difficult 10 implement. The Ministry of
Urban Affairs will pever be able 1o do
the metro work. They have no money.
The Ministry of Railways can only do
that, Please assure us that you will im-
press upon the Prime Minister ta live that
back to the Railways.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Members of the par-

ticular State can approach the Minister
and get things done.

SHRI RAM VILAS PASWAN: I am
only giving names of projects.

SHRI AJIT P.K. JOGI: There will be
no time left for discussing the working of
the Ministry of Welfare.
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& e S 3 W I
THE VICE CHAIRMAN (SHRI G.
SWAMINATHAN): Please, if all the

Members ...(Inrerruptions)... if all the
Members start...(Interruptions)...

SHRI AJIT P.K. JOGI: No, I am not

. talking about a different thing ...(Inter-

ruptions)...

THE VICE-CHAIRMAN (Shri G.
Swaminathan): Please ...(Inferruptions)...
Please take your seat. I will call you
...(Interruptions) Please take your seat
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...(Interruptions)... 1f everyone of your
start asking ...(Jnterruptions)... Why can't
one person ask?...(Inferruptions) ...Vee-
naji you ask a question.

SHRI GOVINDRAM MIRI Mr. Vice-
Chairman, Sir, we are asking the same
thing...(Interruptions).....

SHRIMATI VEENA VERMA: Let
him ask ...(Interruptions)... Let him
ask...(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN: She is asking and
putting question on behalf of all of you.

SHRI YERRA NARAYANAS-
WAMY: Hyderabad...(Interruptions)...

THE VICE CHAIRMAN (SHRI G.
SWAMINATHAN): You are so near to
the Minister...(Interruptions)...
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SHRI RAM VILAS PASWAN: Sir, 1
have already stated that we have given
top priority to Madhya pradesh. A zonal
office has already been established there-
...(Interruptions)...

" SHRI AJIT P.X. JOGI: Sir, we have
named our city, Bilaspur, after his name.

SHRI RAM VILAS PASWAN: Now,
the hon. Member’s demand is for
Bilaspur.
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THE VICE-CHAIRMAN (SHRL G.
SWAMINATHAN): Ahluwaliaji, you
have been asking about Punjab. Now you
allow them to ask about Madhya
Pradesh.
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T o WY, O ey N ¥ ofuwidl ¥
g AR waa ok S o e
;'e T 3 U, 98 W s fva Rem
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SHRI YERRA NARAYANASWAMY
(Andhra Pradesh): Sir, Members from
Andhra Pradesh belonging to all the par-
ties of both Houses have unanimously
demanded that Waltair Division be in-
cluded in the South Centrai Railway.

it T fammm areET: et e A A w
fedhom otk et on frm = wofifiewm @ ol
frn } = so YehfRfe wwm § W
ffere weem W ¥ TR o aed B
e W AvF 9 GO R SN, I9H 7S
M Tfim o9 ¥ wedd sk W 9 &
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e €, W W e fEE W WEen ®, TR
SoamouRe 1 R F WWET B, ITH €9 @7
) & ol wem @ farg Rem § B R
snd 19 fon g # fefa @ wEw 3
fen o |

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Mr. Thalavai Sun-
daram wants to ask something about
Tamil Nadu.

SHRI N. THALAVA]I SUNDARAM
(Tamil Nadu): Sir, there is only one train
operating between Chennai and Kany-
akumari. Now there are only two AC
coaches, one for Tuticorin and another
for Kanyakumari. We made representa-
tions to the Minster and the Railway
Board. Last week 1 met the General
Manager also. We want additional com-
partments in that train, either an AC
coach or a first class coach, because

Kanyakumari is a historical place. That is
one point.

Another point is, we made several
representations to the Minister for the
releaae of emergency quota in Delhi.
There was one incident yesterday. An

MP colleague of ours had approached the
Minister's office for the travel of his own
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sister by the Tamil Nadu Express from
Delhi to Kanyakumar, but they never
released the emergency quota for her.
Your officersare releasing the emergency
quota only for railway employees and not
for MPs. The Minister should consider
the MPs also for the emergency quota.
At least, you can increase the quota

SHRI R. K. KUMAR (Tamil Nadu):
Not only in Delhi, but in Chennai also it
is the same problem.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I may also tell the
Minister that emergency quotas are re-
leased everwhere except in Delhi. In
Delhi, MPs are finding it extremely dif-
ficult to send back the people who come
from their constituencies, and there is no
emergency quota. People are going to the
Minister’s office, and there also it is not
being given. At least some quota has to
be given.

SHRI N. THALAVAI SUNDARAM:
Sir, several Members are there in Dethi.
Yesterday there was an incident where an
MP’s own sister was not given reservation
from the emergency quota.

SHRI RAM VILAS PASWAN: Sir,
whatever direction you have given will be
followed.

SHRI N. THALAVAI SUNDARAM:
What about additional accomodation in
the Kanyakumari Express?
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I shall now put ...

SHRI JOHN F. FERNANDES
(COA) Mr. Vice-Chairman, Sir, 1 have

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no. Now [ am
putting the motion to vote.

SHRI JOHN F. FERNANDES: Sir, I
have asked a pertinent question. the
Konkan Railway in Goa is destroying the
paddy fields. As a result, the farmers are
losing their crops for the last four or five
vears. They should be compensated by
the Railway Ministry. The crops have
been destroyad because you have put the
mud embankments. There is no flow of
water from the river to the paddy fields.
So, crops have been destroyed for the
last four or five years.

SHRI RAM VILAS PASWAN: After
this Bill is returncd, you come to my
office. I will talk to the Chairman of the
Xonkan Railway in your presence.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I shall now put the
Motion regarding consideration of the
Appropriation (Railways) No. 3 Bill 1997
to vote.

The question is:

That the Bill to autherise
payment and appropriation of
certain sums from and out of the
Consolidated Fund of India for the
services of the financial year 1997-
98 for the purpose of Railways, as
passed by Lok Sabha, be taken into
consideration.

The motion was adopted.
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Clauses 2 and 3 and the Schedule were
added 1o the Bill. Clause 1, the Enacting
Formula and the Title were added to the
Bill.

ot T faea wream: ¥ wEe g e
T s @ dew smy

The question was put and the motion
was adopted.
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